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I have not much more to say. I 
shall ag^in assure hon. Members thai 
the claims and cases of all the areas 
which were put forward here and 
even those areas whose cases have not 
been placed before the House will be 
considered, but the progress will de
pend upon the availability of funds 
and materials.

Mr. Deputy-Spi'aker: The question
is:

“That the respective sums not 
exceeding the amou'^ts shov/n in 
the third column of the Order 
Paper be granted to the Presi
dent to defray the charges which 
v/ill come in course of payment 
during the year ending the 31st 
day of March, 1957, in rcspect of 
the following Dcmards entered 
in the second column thereof:

Demand Nos. 2, 3, 9 and 20.”

The m.otion was adopted.

[The motions /or Demands /or sup
plementary Grants (Railways) which 
were adopted by the Lok Sabha are 
reoroduced below.—Ed.]

D e m a n d  No. ' 2—M is c e l l a n e o u s  
E x p e n d it u r e

“That a supplementary sum not 
exceeding Rs. 1,000 ,be granted to 
the President to defray the char
ges which will come in course of 
payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘Miscellaneous Expendi
ture’.”

D e m a n d  N o . 3— P a y m e n t s  to  W orked  
L in e s  and  o t h er s

‘That a supplementary sum not 
exceeding Rs. 10,38,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of Tayments to Worked 
Lines and Others’.”
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D em a n d  N o . 9— O rd in a r y  W o r io n c  
E x p e n s e s — M isc e l l a n e o u s  E jc fen ses

‘That a supplementary sum not 
exceeding Rs. 63.38.000 be grant
ed to the President to defray the 
charges which will come in course- 
of payment during the year end^ 
ing the 31st day of March, 1957, 
in respect of ‘Ordinary Working 
Expenses—Miscellaneous Expen
ses’.”

D f.m a n d  N o . 20—A p p r o p r ia t io n  T a  
D e v e l o p m e n t  F u n d

‘ That a supplementary sum not- 
exceeding Rs. 3,95,63,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957,. 
in respect of ‘Appropriation to 
Development Fund’.”

DSMl^NDS FOR SUPPLTIMENTARY 
GRANTS,* 1956-57

Mr. Dcputy-Speaker: Now we take
up the Supplementary Demands for 
Grants for 1956-57 and Demands for 
Exccso Grants for 1952-03. The timfr 
av:iiiable for both these items is three 
ho’jrs. May I know how we should 
apportion the time between these two 
items—2 hours and 1 hour or 2̂  hours 
and  ̂ hour? Any suggestions that 
any hon. Members might like to 
make?

Shri Nambiar (Mayuram): Most of 
the Members are at their lunch tables.

Mr. Deputy-Speaker: Yes, let us 
proceed and then see.

The Minister of Railways and 
Transport (Shri Jagjivan Ram): It 
should not take three hours.

Mr. Deputy-Speaker: All right. If 
we finish earlier, that is good. First we 
take up the Supplementary Demands. 
May I know the hon. Members who* 
would Uke to participate in this?

Shri Kamath (Hoshangabad): Ma^r
be in one or another, not in alL

Mr. Deputy-Speaker: Yes, in either^
Shri Kamath and Slui Nambkyr

rose.

•Moved with the recommendation of the I^esident.
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Mr. D^pnty^peaker. The Demand 
are 1, 12. 23, 31, 34, 37, 47, 76, 89, 

and 104, 123, 135, 145. There U one 
cut motion I learn tabled by Shri 
Eamachandra Reddi, but lie is not 
present. So that finishes the matter.

The Minister of Revenne and CivU 
Ezpendltnre (Shrl BL C. Shall): So, it
m ay be  passed.

Mr. Depnty-Speaker; I think we 
might take these Demands one by one 
and if any hon. Member wants to 
speak on a particular Demand, he can
do so.

Shri Namblar: Better put the whole 
lot together.

Pandli Thaknr Das Bhargava (Gur- 
gaon): Better one by one.

D emand N o . 1—M in istry  o f Co m - 
M ^C E AND Industry

Mr.
moved:

Depaty-Speaker: Motion
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voted upon. Does anybody want to 
speak? No.

Demand No. 12—Defence ^ hvicbs-* 
Effective Army

Mr. Depaty-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs'. 5,67,12,000 be grant
ed to the President to defray the 
charges which will come in course 
of paym ^t during the year end
ing the 31st day of March, 1957, 
in respect of ‘Defence Services— 
Effective—Army*. ”

Shri M. C. Shah: Demand No. 15 
also concerns Defence Services.

Mr. Depaty-Speaker: Demand No. 15 
is also a charged item.

Shrl Kamath: I shall confine my 
remarks to Demand No. 12. It would 
appear from the elaborate foot-note 
on pages 6 and 7 of the booklet ,that 
there is something radically wrong 
with the manner in which contracts 
are placed by Government for various 
supplies or ser/ices, with contractors. 
There are four or five cases here, but 
I would stress only one transaction in 
this long list of four or five which 
have been included in this fjot-note.

I would invite your attention to 
para, (c) of the foot-note on page 7,
which reads as follows:

su p p ly  O lder f o r  40,000 
m au n d s of h a y  w as p la c e d ........... ”

—making hay while the sun shines, 
I beUeve—

**— On a contractor for supply 
by 30th November, 194a Up to 

December, 1948, supplies to the 
extent of about 7,500 maunds were 
accepted, after which the supply 
was st0K>ed. The contractor 
fkimcd cMnpenBatioc for certain 
losses suffered by him on account 
of alleged brmi± at the terms of 
the agreement by th r Govonment 
in failing to a a w t the stodLs 
brought by him a t the d ^ v e iy  
point, and stc^iping the suppliea 
atter Becanb&, IMS wiXboiA

“That a supplementary sum not 
exceeding Hs. 2,81,000 be granted 
to the President to defray the 
chnrges which will com^ in course 
of payment during the year ending 
the 31st day of March, 1957 in res
pect of 'Ministry of Commerce and 
Industry*. ”

Would any hon. Member like to 
speak on Demand No. 1? No.

The question is:

‘That a supplementary sum not 
exceeding Rs. 2,81,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year «id- 
ing the 31st day of Mareh, 1957, 
in respect of 'Ministry of Com
merce and Industx̂ *.**

The motion was adopted.
Mr. Ikpvly-Speskir:. Demand No. 
is a charged item. We can have a 

cH«cua«ion if hon. Members want to 
m tk  m  it» it m m  be
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Now follows fbR interesting part, or 
rather the fishy part of the whole 
affairs.

"The allegations were found to 
be incorrect by the court of en
quiry.”

The court of enquiry must have 
been instituted by Government, 
naturally by the Ministry.

“The Government, however, 
offered a sum of Rs. 30,000......... ”

After finding that the allegations 
were baseless, and after accepting this 
finding that the allegations were base
less and incorrect,

“The Government, however, 
offered----

that is, the Government offered an 
ex gratia payment of Rs. 30,000 to this 
contractor.

I would like to know who this 
favourite contractor was. I suppose 
his name need not be concealed, 
because he is not a sort of pro
tected person, I believe, as in the case 
of income-tax matters. Though the 
court of enquiry found that the allega
tions were baseless, yet Government 
were prepared to advance to that con
tractor an ex gratia payment of 
Rs. 30,000. That contractor seems to 
have been a favourite of Government. 
I would like the Minister to tell us 
who that favourite contractor was.

Then come the further interesting 
developments in this case. The con
tractor did not accept the payment. 
He refused the ex gratia payment. He 
did not accept the mercy. He did not 
want the favours of Government. He 
did not accept the offer, and f in a l ly  he 
sued Government in the High Court 
claiming Rs. 2:4 lakhs. Ultimately, 
the case was decided for Rs. 1*82 
lakhs in his favour.

The Government court of enquiry 
had found that there was no su b s^ c e  
in the allegations, that the allegations 
were baseless. But the High Court 
found that Rs. 1*82 lakhs was due to 
himj and they decreed in his favour. 
Fiorttier on, what did Government do?

SujiplemeKtaru M

Having been pu^ed  into a c o m m ^  
the High Coui% Goverranent said, 
shall pay you even more thain 
Rs. 30,000. We would have paid you: 
only Rs. 30,000 formerly, but now we* 
shall pay you Rs. 1*45 lakhs.*. The" 
court of enquiry had found the entire- 
thing basdless. We would like t<  ̂
know who the members of this court: 
of enquiry were and whether they 
went into the matter carefully or care-- 
lessly, and how they found these alle-- 
gations to be baseless, when the High 
Court has subsequently found them to 
be true and had decreed in favour of 
the contractor. Then, Government 
come forward and say, ‘All right, ws* 
cannot pay you Rs. 1*82 lakhs, but we* 
shall pay you Rs. 1'45 lakhs’, that is, 
more than what they were prepared? 
to pay after the court of enquiry had? 
given its finding. I would, therefore, 
like the Minister to enlighten thii  ̂
House on these points.

Mr, Deputy-Speaker: When the 
High Court had given its decision, 
where was the effect of the court of 
enquiry’s conclusion?

Shri Kamath: I want to know why 
the court of enquiry came into this- 
conclusion, and how it came to this: 
conclusion.

Mr. Depnty-Speaker: The court of 
enquiry might have* been a depart
mental one consisting of somebody ap«- 
pointed by the Ministry.

Shri Kamath: That means it must 
have been inefficient or incompetent.

Mr. Depaty-Speaker: But, suppose- 
there was a mistake on their part.

Shri Kamath: The court of en
quiry must have been inefficient. I 
am prepared to say that it was in* 
competent and inefficient court ol en
quiry, which did not go into the matter 
completely. It just dabbled, and per
haps it dealt with this matter in a. 
careless manner.

I would like the Minister to t ^  us. 
the name of that contractor and iRit 
conceal his name in public 
We would like to know who Utfi.
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[Sbri Kamath] 
contractor was, who was about to be 
treated as a favourite, because in 
spite of the court of enquiry having 
given its finding against him. Govern' 
ment were prepared to pay him an 
ex gratia payment of Rs. 30,000.

Mr. D epsty-Sp^er: But subse
quent events show that he was not 
being favoured. Rather, it was the 
mother way about.

Shri Kamath: I am talking of the 
ilrst part of the episode. Even though 
the court of enquiry had given a find
ing against him, Government were 
pared to pay him an ex gratia pay
ment. I am referring to th’u part of 
the episode. On this score, I want the 
name of the contractor to be disclosed.
I want to know why in spite of the 
finding of the court of enquiry, Gov
ernment were prepared to pay him a 
sum of Rs. 30,000.

Mr. Depoty-Speaker: Would Gov
ernment not have gained if the con
tractor had accepted it? They would 
have gained certainly if the sum of 
lU. 30,000 had been accepted by the 
contractor,

Shri Kamath: I am glad you have 
made this point and helped me in my 
argument. The contractor felt he was 
in the right and Government were in 
the wrong.

Mr. Depnty-Speaker: If he had 
accepted this Rs. 30,000 then Govern
ment would have.........

Shri Kamath: But he refused. If 
I were in his position, I would have 
refused this paltry sum of Rs. 30,000.
He refused to receive this amount, and 
later on the High Court found in his 
•Hivour.

Mr. Depaty-Speaker: Would the 
Iwm* Member have blamed Govern
ment, it the contractor had accepted 
that amount?

Shri K m i^ :  I blame Government 
4becauatd̂  j H  court of enquiry found 
Against me conti;pctor and yet Gov- 
« n im a it-4  am referring to thai s t i ^  
mad not to the High Court stage—

were prepared to pay him, ex gratia a 
sijjn of Rs. 30,000 in spite of the 
adverse finding of the court of en
quiry. Why was it that the court of 
enquiry had given its finding in that 
manner while the High Court had 
decided the other way? I think Gov
ernment have not gone to the Supreme 
Court yet in this case; perhaps they 
have not the guts to go to the
Supreme Court. There are other
contracts also referred to in this foot
note, but I do not want to refer to 
them because of lack of time.

But, here is a sort of instance where 
Government favoured and acted, 
and how finally when they were
concerned by the High court, they had 
to make good the claim ultimately. I 
want the Minister to throw light on 
these points that I have raised in re
gard to this particular matter, and not 
conceal the names in the public
interest, as he is wont to.

Shri Nambiar: In addition to the 
points already referred to by my hon. 
friend Shri Kamath, I would like to 
know these 40,000 maunds of hay, 
which were contracted for in the 
beginning were given up after the 
supply of 7,500 maunds. After all, the 
officials responsible for entering into 
this contract should have known that 
they were in need of 40,000 maunds. 
So, the indent must have been the’-e. 
When they must have known that 
they were in need of it, they must also 
have known that if after entering into 
the contract and after they had ac
cepted 7,500 maunds they were to 
stop the supply, they would be liable 
for compensation. Even this elemen
tary knowledge has not been there on 
the part of the officials responsible for 
this contract. Otherwise, why did 
they stop the further supplies under 
the contract?

My second point is this. When 
once the supplies are stopped and ^ e  
contract is put an end to, then it is 
up to th ra  to see that the matter ia 
settled properly, and they shoulc^not 
go to the e z t^ t  of going to tbe comt 
where they have to pay fbe cost alao.
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Mr. Depnty-Speaker; We shoulS not 
bungle now.
. Shri Kamath: A big lawyer is 
bungling.

Mr. Deputy-Speaker: It is a matter 
of opinion.

Pandit Thakur Das Bhargava: The
question about the court of inquiry is 
a rather delicate question. The officials 
making the inquiry are not here. 
We do not know how they behaved.

So far as I am concerned, I am used 
to the sort of language at his hand. He 
is capable of saying that I have bung
led or done any thing like that.

That only shows how he behaves. 
That does not mean that my argument 
is wrong. In the first instance, it 
appars that the supply was. to be 
made to the extent of 40,000 maunds, 
of which 7,500 maunds were accepted. 
Then there was some dispute. There 
may be many kinds of dispute. I can 
only conjecture what the dispute 
could have been. It might have 
relevance to the quality of the hay 
supplied or there might have been dis
pute about some of the relevant matter. 
So in some manner a dispute did arise 
and there was a difference of opinion. 
The contractor claimed that as a 
matter of fact the Government were 
not justified in stopping to receive 
supply. But it is written here that 
this allegation was incorrect. We do 
not know the circumstances. At the 
same time, we know that even officers 
take a good view. They might have 
thought that this man had been put 
to great loss and they offered him 
Rs. 30,000 as ex-gratia payment. 
There is nothing unusual, nothing new, 
if an officer of the Government thinks 
that a contractor is really not to 
blame, but would suffer a great loss 
for no fault of his. If Government 
offered Rs. 30,000 by way of ex-gratia 
compensation, they did the right 
thing. But even then, the man was 
not satisfied. He went to the H i^  
Court. Then the High Court d ec ide  
that this man was entitled to Rs. 1 * ^  
lakhs.

After this, all criticism skm M  be 
stopped. After all, tbe decree of 
High Court was the InM

So, it is clear that there was a bung
ling on the part of the officials who 
were responsible for having entered 
into this contract. The officials had 
sanctioned it, and here we are asked 
to sanction the amount for the bung
ling of these officials and vote for this 
amount, while the officials responsible 
^ e  allowed to go scot-free. They are 
going astray; we cannot allow that.

Besides asking us to sanction this 
amount, because we are bound by the 
judgment of the High Court, the 
Minister must also assure us that the 
officials responsible will be dealt 
with, that enquiries will be conducted 
and they will be punished. Otherwise 
there is no meaning in squandering 
away public money as and when the 
officials responsible like it.

Therefore, I want a categorical as
surance from the Minister that he 
will deal with the officials so that the 
persons who had committed the mis
take may be punished and future mis
takes may not be repeated in the 
same manner.

Pandit Thakur Das Bhargava: I have 
gone through this case. No. (c) as it 
appears from the record. But I am 
rather surprised at the reasoning or 
the criticism advanced by my friends.

In the first place, Shri Kamath, who 
himself has been a Magistrate and a 
Civil Judge and all that, takes ex
ception to this fact that one court came 
to one conclusion and the High Court 
came to another conclusion, and there
fore, the first court should be sacked.

Shri Kamath: I have never said that; 
he is putting words into my mouth 
which I did not utter.

•

Pandit Thakur Das Bhargava: He
said the first court may have bungled. 
"What does it mean?

Shri Kamath: He is bungling.

Pandit Thakur Das Bhargava; Un
less and until we know the circums
tances, how can he come to this con
clusion? He does not know the cir
cumstances. First of all, he wants 
the facts. Before knowing them, why 
^ o u ld  he come to the conclusion that 
t h m  was bungling?



Demands for 21 lA A tiU t 1991
1956-57

arants, ^ 4

[Pandit Thakur Das Bhargava]
Whoever m i^ t  have bungled or not 
bungled, when the High Court decided 
this, Uiere the matter ended. But again * 
we find that the officials did a very 
good thing. They came to a compro
mise with the contractor and they had 
to pay Rs. 145 lakhs only.

Sbri Kamatb; Only?

Pandit Thakar Das Bhargava: Only, 
because Government would have had 
to pay Rs. 182 lakhs if the decree of 
the High Court had to be executed. 
So this compromise was very good for 
the exchequer. I do not find anything 
wrong in this. On the contrary, so far 
as this contract is conccmed, I am 
satisfied that the Government’s officers 
behaved decently. The matter went 
to court. The court decided rightly. 
Afterwards a compromise was arrived 
at.

In regard to the other matters also— 
the subject-matter of items (i), (ii) 
(iii),—I have examined the cases and 
I am veiy much satisfied that the 
right decision was taken and every 
care was taken by the officers of the 
Government to see that money was 
rightly saved or spent.

In regard to (d), I have one remark 
to make. It says:

*The additional provision is 
required to make payment for 
purchases of certain Defence 
Stores. Stores and Supplies from 
abroad decided upon during the 
course of the year”.

I never expected that any details 
of these stores would be found here.
I do not want that those details should 
be given. At the same time, it is very 
difficult for us to appreciate what 
these things were, whether they were 
nec^sary or not, how they were 
decided upon and so on. But I would 
say one thing; at least so far as this 
House .is concerned, if the Govern
ment, at the present juncture, want to 
s p ^ d  any money, t ^  House should 
be to sanction any amount that 

w ta l for defence stores etc. 
^  detsifls are not givoi here,

I still think that the r i ^ t  thing m ust 
have been done. I supposC this 
Demand.

The Depnty Minister of Defence 
(Sardar Majithia): There is really 
nothing very much for me to say after 
my hon. friend, Pandit Thakur Das 
Bhargava, has explained the case. It 
is true that this contractor did supply^ 
the hay and we found later on— that^ 
due to changing conditions of the 
operations in Kashmir, we did not 
want any more hay, and therefore, i t  
was stopped.

So far as the Demand is concerned,, 
you yourself have very rightly obser
ved that the court of inquiry was held 
and after that, the High Court decided 
that Government owed the contractor 
Rs. 1,82,000. It was the officials who 
took the initiative after that and 
settled the case with the contractor 
for Rs. 1,45,000, thus showing some 
gain to the Government. Therefore,. 
I think the officials should be congra
tulated on that.

As has been pointed out, the court 
of inquiry was held, and I do main
tain that they were quite honest about 
it. But certain other things were 
brought to light by the contractor 
later on in the High Court which orr- 
ginally he did not bring out. There* 
fore, I take it the High Court rightly 
took the decision that this extra 
amount was payable, and so it was 
paid.

Besides this, there has been no other 
criticism. I do not want to go into this 
any further, but will only assure the 
House that the-amount spent on gett
ing certain material from abroad, 
which is to the tune of Rs. 5,67,12,000  ̂
has been spent with the full know
ledge about its need and urgency. We 
all know about it. I need not say 
anything more than th a t Pakistan, 
due to the American aid, gained cer« 
tain war material and we have to do 
our best with the limited resources. I  
am very glad that the House does ap
preciate it and does see the reason
ableness of the Demand. ! hope flie 
House will pass i t
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iiid the 31st day of March, 1957, 
in respect of Defence Services- 
Effective-Army”.

The motion was adopted. 
D e m a n d  No. 23—E xternal  A ffairs

H

a i i l  NmmUar: On a point of clari- 
ficatioEL He said that becaiise the 
situation in the Kashmir area im
proved, there was no necessity for 
the continued supply of hay and, 
therefore, they had to stop it. That 
was the excuse offered. If that is so, 
the anticipation was wrong. Then 
what was the necessity for a court of 
inquiry to say whether compensation 
was to be paid or not? If it was a 
ijuestion of no further supply of hay 
being needed, that could very well 
have been anticipated. That should 
have formed part of the contract. 
Such things actually happen. There
fore, it is not exactly that that might 
have stood in the way of full supply. 
Heniee, it requires further clarifica
tion. If the Minister will be pleased, 
let us have full facts because this in
volves a big amount. His argument 
is not convincing.

Mr. Deputy-Speaker: He said that
the course of operations changed and 
then the hay was not required.

Sardar Majithia: Yes.

Mr. Deputy-Speaker: Who could 
anticipate that the course of opera
tions would change? I hope the hon. 
Member will apperciate that one can
not anticipate it.

Shri Nambiar: In such cases, usu
ally there will be a clause in the 
contract to the effect that in case such 
and such things happen, further sup
ply will not be received. This is a 
normal procedure in contracts. So 
that alone cannot be the reason.

Pandit Thakar Das Bhargava: It
could never have been anticipated 
when the war was going to stop.

Mr. Depaty-Speaker: The whole 
thing was not in our hands. The 
other party’s acts must also have their 
effect

The question is:

*That a supplementary sum not 
exceeding Rs. 5,67,12,000 be grant
ed  to the President to defray the 
charges which will come in course 
of payment during the year end-

Mr. Deputy-Speaker:
ed:

Motion move

“That a supplementary sum not 
exceeding Rs. 5,51,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘External Affairs’ ”.
Shri Kamath: The informative foot

note on page 10 tells us that the addi
tional requirements are due to pay
ment of arrear bills for furniture 
purchased for the Ambassador’s resi
dence in Peking last year, advance 
rent for two years for the residence 
of the Head of the Indian Mission at 
Phnom Penh—I do not know how to 
pronounce this; the Minister might 
help me.

Shri Nambiar: Some place.

Shri Kamath: I will leave it at 
that; I won’t pronounce it.

Mr. Deputy-Speaker: Everybody
has read it and understood it.

Shri Kamath: ‘Purchase of addi
tional furniture for officers and staff 
serving in ----

Mr. Deputy-Speaker: The Minister
may also feel the same difficulty.

Shri Kamath: I entirely agree.

Shri Nambiar: Then you can only
say.

Mr. Deputy-Speaker: 1 am sufferinf
from the same handicap.

Shri Kamath: We are all in
same boat

'^Purchase of additici|||l. 
tiire for officers and 
in Indian Missions t t  
CoJombo f o U o f ^ (  
of scale; a i^  ^
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(d) the decision to send supplies 
of medical stores, blankets, text
iles, tea ctc., in token of India’s 
sympathy with the sufferers in 
Egypt and Hungary.”

Tht last is the best to which we can 
lake no exception. No one in this 
Houi^e will take exception to that.
However, a.s regards (d), I would like 
the Minister to t<̂ ]l us as to how much 
was sent to Egypt and how much to 
Hungry. There must be separate 
accounts also with regard to these. If 
possible I would like to know the cost 

/involved in this relief afforded to 
Egypt and Hungary separately.

Comming to item (a), it is some- 
whul mystifying in the sense that it 
refer:; to the payment of certain arrear 
bilKs for furniture purchased for the 
Ambassador's residence in Peking 
last year. I am not trying to be very 
finickili or punctyous about details; 
but as the tax payer’s money is spent, 
we must be very careful, as Mahatma 
Gandhi used to say. This Govern
ment must account for every single 
pie of public money that is spent. I 
do not know whether they are anima
ted by that spirit now.

Shfl Nambiar: All forgotten.

Shrl Kamath: I hope they will be 
mindful in future if not at present.

Adiarya Krtpalani (Bhagalpur cum
Pumea): There will be no pie but 
naya paisa.

ShH Kamath: It is said, in Peaking 
last year. It may mean 1955-56 or 
1956-57. Whatever it is, some pre
vious year. It says, *purchased last 
year for the Abassador*s residence'.
We have had Ambassadors in Peking 
I suppose, since 1950. 'Hie first 
Ambassador was, I think Shri Pani- 
kkar........

Shri N aailto: Sbn  Panikkar and 
others.
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Shri Kamath: And Shri Raghavan 
and perhaps now we have got Shri 
NehriL I would like to know whether 
this necessity for additional furniture 
was realised only after Shri Nehru 
took office at Peking and whether his 
predecessors could manage with the 
furniture that they had; and, if sô  
how much money was spent on (a). 
I do not know whether details are 
given separately. I would like to 
know how much money was spent 
especially by Shri Nehru after he 
became Ambassador. {Interruption), 
My friend Acharya Kripalani says___

Mr. Deputy-Speaker: It was for
furniture and nothing for Shri Nehru,

Shri Kamath: For the Ambassador’s 
furniture.

Mr. Deputy-Speaker: Embassy fur
niture; the Ambassador might have 
also utilised part of it.

Shri Kamath: I do not speak of 
Shri Nehru as such; I say Shri Nehru 
as Ambassador—after he became 
Ambassador at Peking. I do not 
want to go into personal matters; I 
never do it. Therefore, I would like 
to know how much furniture the pre
vious Ambassadors got or managed 
with in the Embassy when they were 
holding this post, this exalted office 
and why this extra furniture was 
deemed necessary and at what cost it 
was purchased. I shall be grateful if 
the hon. Minister furnishes all these 
details. But he may say that he 
wants notice as usual and that is a 
very easy way of escape, to avoid 
questions now. But we would be 
deprived of very valuable information; 
the next Parliament may take it up.

The Minister of Agricoltnre (Dr. P. 
S. Deshmukh): But we are going to 
be deprived of your presence.

Shri Kamath: I will come back all 
T igh t. Last t im e  also, after the first 
General Election the Deputy-Speaker 
said, *You are not coming back*. 
But I did come back. Not you* Sir.

Mr. D epotr-Speate: 
like th a t

I  won*t



l^emands icr

Shri Kamath: Not you. Sir, but the 
then Deputy-Speaker, in 1952.

1 do not want to go into item (b); 
there is not much in th a t

Item (c) again refers to the pur
chase of additional furniture for 
officers and staff serving in Indian 
Missions at Dacca and Colombo fol
lowing liberalisation of the scale. 
There is no mention of liberalisation 
of scales in (a). I could have under
stood it if that also contained this 
phrase at the end. Apparently, 
there was no liberalisation so far as 
Peking was concerned, But there is 
reference to liberalisation in regard 
to Dacca and Colombo.

Mr. Deputy-Speaker: There is no 
mention of ‘additional furniture’ at 
(a) but only ‘furniture’. In (c), it is 
(‘additional furniture’.

Shri Kamath: I am grateful to you 
for the light you have thrown on this.

Mr Deputy-Speaker: I do not know 
whether it is light or darkness.

Shri Kamath: When it comes from 
you it is light but when it comes from 
the Treasury Benches it is darkness.

I would also like the Minister to 
tell us in regard to (c) what was the 
extent of liberalisation of scales, and 
whether it was only for Dacca and 
Colombo or also for other Embassies 
or Missions of our country abroad. If 
so, what was the liberalisation of 
scales as comjiared to the previous 
scales. I won’t dwell on this point 
b u t.........

Mr. Deputy-Speaker: The hon.
Member should also be mindful of the 
hands of the clock moving.

Shri Kamath: I am mindful of both 
the hands. I would look forward to 
the information to be vouchsafed to 
the House either by the Finance 
Minister or any of his colleagues.

Shri D. C. Sharma (Hoshiarpur): 
Mr. De^tlily-Speaker: Sir, I am afraid 
the speech of the hon. Member who 
preceded me has pursued a line which
I do not think is very legitimate. We 
have to look upon our E m b a s ^  as
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institutions and not in terms of 
Ambassadors—Ambassador A, or 
Ambassador B or Ambasador C. For 
insUnce, take this Lok Sabha. Tlie 
Lok Sabha has been growing; it has 
been expanding; it has been giving 
us more amenities; it has been giving 
us more service; it has been doing 
many things. If we wer.^ to come here 
and say tliat we have spent so much 
more money for the furniture of the 
Lok Sabha and we have spent so 
much more money for printing all 
these things, somebody may say that 
this was not done when Mr. A was 
the Speaker or when Mr. B was the 
Speaker. I think that will be not the 
right kind of criticism. Therefore, we 
have to look upon these Embassies, 
whether at Peking or anywhere else 
in terms not of Mr. A or Mr. B. We 
mu?;t look upon the Embassy as such 
whether Mr. A is the Ambassador or 
B is the Ambassador or C is the 
Ambassador. The Embassy will last. 
Therefore we must look upon this 
Embassy as also other Embassies in 
terms of institutions which render 
service to India, which are the cus
todians of the interests of India abroad; 
and as India grows our Embassies will 
also grow.

Acharya Kripalani:
will grow.

Furniture also

Shri D. C. Sharma: T am sure my 
hon. friend knows that an institution 
does not consist only of men but of 
so many other things also. It consists 
of furniture also. I think it consists 
of GO many items, and if only one 
item has been brought before us at 
this time, it does not mean that the 
money has been wasted and that the 
money has been ^ven to satisfy ih t 
whims of one ambassador or another. 
I do not think this is the right way of 
looking at the thing. The right way 
to look at the thing is this, namely, 
that we established an embassy at 
Peking and that the embassy has been 
growing as cur country has been 
growing in importance. Our a^eds 
have g r o ^  and so have the nciei^ 
out embassies abroad. I fb ii^
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iShxi D. C. Shaniu< 
true not only of this particular 
embassy but also other embassies; the 
needs of the embassies naturally grow 
with the growing importance of our 
country and they are of various kinds, 
in terms of personnel, in terms of 
sumptuary ailowance and such other 
things. Since those needs have grown, 
we have to incur this extra expendi
ture.

I would say just one thing. When 
I went to Turkey, I saw the Indian 
embassy thc'r* and I can assure you 
that by looking at the Indian embassy, 
there, I could never say that our 
External Affair-; Ministry was treat
ing our embas.'.ics in an extravagant 
manner. I iVou’d say that they were 
not treated even generou.sly but that 
we are treating them in the most 
economical manner Looking at so 
many other embassies over there, I 
came to the conclusion that our 
embassy was not a very good one in 
this respect because the embassies of 
other countries, which are even 
fsmaller, incur more expenditure on 
this account. Therefore, it is not right 
to look at it from that point of view.

Again, it has been asked why the 
furniture has been provided at Dacca 
and Colombo and not in other places. 
If the furniture had been purchiMd 
for other missions also, my friend who 
preceded me would have brought the 
roof of this House down.

Shri Kamaih: I cannot do that.

Shrl D. C. Sharma: You would like 
>0 do that, but you cannot do that.

Shrl Kamath: Neither wish nor can.

Shrl O. C. Sliamia: 1 know that, but 
what can I do? I was talking meta
phorically, but this gentleman takes 
me literally. What I was saying is 
that these tv̂ 'o missions have their own 
needs and, therefore, those needs have 
been satisfied.

Mr. Depoty-Speaker: There was a 
reference that it was on account of 
libenliBation of the teaks and, th m - 
lm »  aa obiection was taken. What

the causes were for, this liberalisation 
is not known. That is what the hon. 
Member wants.

Shri D. €. Sharma: There has been 
a liberalisation of scales of pay and of 
other things. Sometimes these missions 
might have been upgraded, and when 
a mission is upgraded, its needs are 
also increased. That may be the key.

Mr. Deputy-Speaker: Why should
we not hear it from the hon. Minister? 
Why should we take hypothetical
an.ivvers?

Shri D. C. Sharma: So far as medical 
.itorer,, blankets, textiles, etc., in token 
of India’s sympathy with the sufferers 
in E^ypt and Hungary are concerned, 
I think it is a very wrong thing to ask 
questions as to how much of it has 
gone to Egypt and how much to 
Hun.:jary, because after all we have 
made* this gesture on humanitarian 
grounds and when we are doing this 
gesture on humanitarian grounds, you 
should not go into the arithmetic of 
the case on the floor of the House. I 
think it should remain as a good and 
generous gesture and we should not 
try to look into it from the arith
metical point of view.

The Minister of Finance and Iron 
and Steel (Shrl T. T. Krisliiamachari): 
In regard to the amount of Rs. 2  ̂ lakhs 
for supply of medical stores, blankets, 
textiles, tea etc. in token of India’s 
sympathy with the sufferers in Egypt 
and Hungary, originally v/e were pre
pared to go up to Rs. 5 lakhs, but the 
Finance Ministry initially sanctioned 
Rs. lakhs—we have not got the 
accounts yet. The accounts will be 
available shortly and the entire money 
has been very nearly spent. I cannot 
even now say precisely as to what the 
proportion is between Egypt and 
Hungary, but it may be slightly more 
in the case of Hungary than in the 
case of ZgyyL We have better facili
ties to send them to Hungary than we 
have in the case of Egypt The nature 
of ^  commodities required by the 
two countries also has a bearing oo
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the cost of supplies. All that I can tell 
my hon. friend is that it is not a ques
tion of asking for notice, but it is 
merely a question of accounts being 
compiled and I would like to tell him 
that the money has been well and use
fully spent. I do not think we paid 
more than what was actually neces
sary; in fact, I would say that we 
have got these commodities much 
cheaper because of the purpose for 
which they were intended.

In regard to the item of furniture, 
I am grateful to my hon. friend, Shri 
Sharma, for high-lighting the fact that 
our embassies abroad are not in any 
sense luxuriously furnished or main
tained. In fact, I have not got the 
same opportunity of going ^broad as 
some of my hon. friends have, but on 
the occasions I have gone abroad, I 
have seen our embassies and I must 
say that they are rather poorly fur
nished. In terms of the cost of fur
niture even in Delhi, the hon. Member 
would have realised that the total 
amount for the three embassies, that 
is, a sum of about Rs. 1,85,000, is not 
very considerable. I am told that if 
you want to furnish one or two houses, 
it will cost about Rs. 60,000 to 
Rs. 70,000. Naturally one would like 
our ambassadors’ offices to be fur
nished somewhat decently, not in a 
grandiose style, but somewhat 
decently. I would give the break-up 
of the expenditure in respect of two 
or three embassies. The expenditure 
on the High Commission in Dacca is 
round about Rs. 50,000; on the Higii 
Com!'::' --n  i- Colombo Rs. 77,000; on 
the Embassy in Peking Rs. 60,000. 
Naturally accounts will be available 
to us in due course. As a matter of 
fact, it will be audited by the Auditor- 
General, and I would like to tell my 
hon. friend that I am not particularly 
liberal; at any rate, I have got pre
cisely bad reputation, even in the short 
time of my office, of not being liberal 
in these matters. We have only given 
such grants as are absolutely neces
sary in order to maintain the embas
sies in an average, decent standard, 
not even extraordinary, decent 
standard.

If my hon. friend wants more infor
mation to be given to the House in 
order to substantiate this expenditure, 
all that I can say is that we have done 
nothing more than what we do in the 
Budget, which the House is going to 
sanction again in the near future. We 
have to wait for the final accounts in 
order to tell the House how it has 
been spent. The final expenditure and 
accounts are not yet available, and all 
that I can do at the present moment 
it to anure the bon. MemberttattlM  
grants that have been made have been 
made on conditions which border on 
austerity standards, not on liberal 
standards.

Shri Kamath: Not liberalised? May 
I ask for a clarification? About the 
first item, is Rs. 80,000 austerity?

Shri T. T. Krishnamachari: It is
Rs. 60,000. The point is what you get 
for it. If you are getting 120 pieces, 
it may be even austerity.

Mr. Deputy-Speaker: The question
is;

“That a supplemf»ntary sum not 
exceeding Rs. 5,51,000 be granted 
to the President to defray Ike
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘External Affairs’.”

The motion was ndovted.

Mr. Deputy-Speaker: Let us now
take up the Ministry of Finance, 
Demands Nos. SI, 34, 87 and 121 
These four may be taken up together.

D e m a n d  No. 31—S t a m p s

Mr. Deputy-Spoaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 4,36,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of "Stamps*.”

D e m a n d  N o . 34— C u r r en c y  

Mr. Deputy-Speaker: Motion m d ^ ;
*That a supplementary sum t t i t  

exceeding Hs. 19,26,000 ^
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(Mr. Deputy-Speft<er] <
to the President to defray the 
charges which wiU come in course 
of payment during the year ^d ing  
the 31st day of Blarch, 1957 in 

of ‘Currency*.”

D m 4 N D  No. 37—S u pe r a n n u a t io n

ALLOWANCES AND PENSIONS

Mr. Depnty-Speaker: Motion moved:

*Tluit a supplementary sum not 
exceeding Rs. 16,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘Superannuation Allow
ances and Pensiims'.’'

D e m a n d  No. 123—C o m m u t e d  value  of

PENSIONS

Mr. Deputy'Speaker: Motion moved:

‘That a supplementary sum not 
exceeding Rs. 6,78,000 be granted 
to the President to defray the 
charges which will come in course 
of pament during the year ending 
the 31st day of March, 1957, in res
pect of ‘Commuted Value of Pen
sions’”
Shri Namablar: About Demand No. 

31, the foot-note says tliat the addi
tional expenditure is on account of 
printing of ballot papers and seals for 
the General Election. Was that not 
contemplated earlier? Why was this 
additional expenditure suddenly found 
out to the extent of Ri? 4.36,000? The 
foot-note says that in view of the 
urgency of the work, the Press was 
required to work overtime and night 
shifts had to be introduced during the 
later haH of the year, etc., etc. I 
want to know whether the Govem- 
ment did not anticipate the elections 
during February-March of this year 
or they thought that the electicms 
could be put off for one more year. 
What was the exact emergoicy i*^ch 
w is suddenly created which the Gov- 
mmm&it could not anticipate earlier. 
Tkere is something fishy about It, and 
tt ^  toEk. Ifiaister could explahi it.
II wouM be good.

15 hrs.
Shri T. T, Krishnamachari: It is not

that we were unaware of tlie fact that 
there was going to be election. But, 
we could not very precisely estimate 
the quantum of ballot papers, seals 
and other things because we did not 
have the information from the Elec
tion Commission. So, there was no 
provision in the Budget and that is 
why we are asking for it.

If my hon. friend says that provi
sion should have been made in the 
Budget or at least a token grant of 
Re. 1 should have been in the Budget 
and then we could have come out 
with a Supplementary Grant, I think 
that my hon. friend is right. Pro- 
cedurally, I plead guilty to the charge. 
We should have anticipated this expen
diture and provided for it. But, pure
ly on grounds of merit, my hon. 
friend will agree that this is a valid 
expenditure and therefore, I hope he 
will agree to sanction it.

Mr. Deputy-Speaker: The question
is:

"That the respective supplemen
tary sums not exceeding the
amounts shown Li Lhe third
column of the uidcr paper be 
granted to the President to defray 
the charges which come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of the following
demands entered in the second
column thereof:
Demand Nos. 31, 34, 37 and 123.”

The motion was adopted.
[The motions for Demands for Sup- 
plementary Grants which were adopt
ed by the Lok Sabha are reproduced 
below—Ed.]

D e m a n d  No. 31—S t a m p s  

•That a supplementary sum not 
exceeding Rs. 4^6,000 be granted 
to the P resid^ t to defray the 
charges which will come in course 
of paymoit during the year end
ing the Slst day of l iS a ^  1957, 
i?) req>ect of *Stan^.**



Demands for 21 MARCH 1957 Supplementary Gfrants,

D e m a n d  No. 34—C u r r e n c y  

Mr. Depufy-Speaker: Motion moved:
***rhat a supplementary sum not 

exceeding Rs. 19,26,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Currency*.”

D e m a n d  N o . 37— S u p e r a n n u a t io n

ALLOWANCES AND PENSIONS
Mr. Depaty-Speaker: Motion movTed:

‘That a supplementary sum not 
exceeding Rs. 16,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March 1957, in 
respect of ‘Superannuation Allow
ances and Pensions’.”

D e m a n d  N o .— 123— C o m m u t e d  V alu e

OF PENSIONS
Mr. Deputy-Speaker: Motion movBd:

“That a supplementary sum not 
exceeding Rs. 6,78,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Commuted Value of 
Pensions’.”

D e m a n d  N o . 47—M in is t r y  o f  H ea lth  

Mr. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 93,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of “Ministry of Health\”
Shrl Kamath: Sir, this demand raises 

several points and issues which are 
■of topical importance. The jaundice 
epidemic which ravaged Delhi some
time ago has recurred in this particu
lar demand. I would invite—

BIr. . . Depnty-Speakcr: Jaundice
^ o u ld  not be invited.

Shri Kamath: I am only inviting 
^our a tt^ tion  and not jaundice. The 
ioot note says:

*The increase is due to the 
^ipointment of additicmal ( ^ e r s

1956-57
and staff and consequent increase 
in contingent charges such as 
purchase of cycles typewriters fur
niture, telephones, etc. following 
the expansion of the activities of 
the Ministry......... ”

I do not mind that. But, further, 
it goes on to say:

“The increase in work is mainly 
attributable to (i) the immediate 
need for implementing the recom
mendations of the Jaundice 
Enquiry Committee.........”

I would like to know from the hon. 
Minister as to what progress has bem 
achieved so far. I believe it was 
appointed sometime last year. It is 
now almost a year since the Com
mittee reported. The recommenda
tions have been before the Govern
ment for quite a few months. I would 
like the hon. Minister to tell the 
House about the progress that has 
been made so far in the implementa
tion of the recommendations of the 
Committee so that the citizens of this 
capital may be reassured that there is 
no apprehension in future of any out
break of a similar epidemic and 
similar yellow murder on a large- 
scale in the capital.

The second item which refers to the 
settlement of legal and administrative 
problems concerning the clearance of 
slums, on a top priority basis, is rather 
intriguing. I would, therefore, ask the 
hon. Minister to be rather careful end 
attentive to what the House says, from 
this side particularly. So far as I can 
recollect, the Prime Minister once said 
that the only effective way to tackle 
the problem of slums was to bum 
them. You must bum down the 
slums. In Bombay, and again in 
Delhi he said that. I do not think 
he meant it seriously or that it is th<> 
deliberate view ai the Government It 
is his personal view and if he has his 
way, he would bum down the slums 
m Bombay as well as in Delhi. But, 
the Govemment, I suppose, (toes aot 
agree with the Prime Minister in 
this respect and is handling tMs n ^ t e r  
in another manner.



^ 9 Demandi for aiMASOBmt Sttpplm m tm y Chm ts, ^oCt 
im -57

 ̂ [ShriKamath]
Now, thif foot note refers to 

l^ a l  and administrative problems. 1 
am rather puzzled at this idiraseologsr 
here. What are these problems and 
how are they going to be settled? The 
Minister would do well to throw some 
light on this particular aspect of the 

What p r o ^ w  has be«i 
a & ^ e d  as it has bem given top 
priority? We can appreciate the 
matter only then. I do not wish to 
say anything about the other two 
itons. These are the two main matters 
which I would like the Minister to 
deal with.

8hri T. T. KrtahBamacharl: About 
the progress of work done to prevent 
an epidemic like jaundice breaking 
out, 1 may tell the hon. Member that 
the subject comes up again, as it 
would, in a few days when the 
Demands for grants are taken up. I 
promise I will ask my colleague to let 
him have a note on this and he will 
have another opportunity to discuss on 
that note.

But, in regard to the other expen
diture, I would like to submit to the 
House that it is valid expenditure 
becausc of various schemes that have 
been mentioned here, all of which 
necessitated some additional staff.

On the question of slums, I am glad 
that my hon. friend does accept that 
the statement made by the Prime Min
ister was indicative of the fact that 
something urgent ought to be done. I 
can tell him th it I am deeply con
scious of the fact that something has 
to be done. We propose to do some
thing about it in future. So, I am 
sure he will be sati.sfiod with the 
assurance that this problem of slums is 
a thing which is going to engage the 
serious attention of the Government in 
the enduing years. On the question of 
administrative and legal problems, I 
am sure my hon. friend, who. I sup
pose. is a good lawyer having been a 
Magistrate, as Pandit Tliakur Das 
Bhargava mentioned— ..

Shrl Kamath; I am not a lawyer.
Shr tr . T. Krishnamacharl:.............

knows that in ^ e  questi(m of slton
tiemBM. various leeil probloBS

arise in regard to ownership, easement 
and various other things and these 
have got to be studied so that one can 
evaluate what the final cost would be. 
There must be a certain amount o f 
what you may call legal scrutiny into  ̂
these problons. That is what exactlx 
is mentioned here. I am sure that my 
colleague would furnish further infor
mation in the course of the Demands 
for her Ministry that we may take up* 
either at the end of this week or early 
next week.

Mr. Depnty-Speaker: The questiooi
is:

“That a supplementary sum not 
exceeding Rs. 93,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in respect 
of ‘Ministry of Health’.”

The Motion was adopted.

Mr. Deputy-Speaker: Now, we will] 
take up Demand No. 76—Administra
tion of Justice under the Ministry of 
Law.

D e m a n d  N o . 76— A d m in is t r a t io n  o f  
J u stic e

Mr. Deputy-Speaker: Motion movedr

‘That a supplementary sum not 
exceeding Rs. 8,000 be granted to 
the President to defray the charges 
which will come in course of pay- 
mrnt during the year ending the 
31 St day of March, 1957, in respect 
of ‘Administration of Justice*.”

The question is:

“That a supplementary sum not 
exceeding Rs. 8,000 be granted to 
the Pre.- îdent to defray the chargeS s 
which will come in course of pay
ment during the year ending th e  
31st day of March, 1957, in respect, 
of ‘Administration of Justice*.”

Tht motion vm  adopMk
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Dem and  N o. 89—O ther Organisateons

UHSBR THE M d OSTBT OF PRODUCTION.

Mr. Depnty-Speaker: Motion moved:

**That a supplementary sum not 
exceeding Rs. 3,16,18,000 be grant
ed to the President to defray the 
charges which will come in,course 
of payment during the year end
ing the 31st day of March, 1957, in 
respect of ‘Other Organisations 
under the Ministry of JProduc-

D e m a n d  No. 91—M isc e l l a n e o u s

D e p a r t m e n t s  and  E x p e n d it u r e  under  
THE M in is t r y  o f  P r o d u ctio n .

Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 2,56,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Miscellaneous 
Departments and Expenditure 
under the Ministry of Production’.”

Shri Nambiar: With regard to
Demand No. 89 on page 21, the foot
note reads like this:

“The tempo of expenditure on 
the development of khadi and 
khadi industries has been steadily 
on the increase. In addition, a 
Supplementary Grant of Rs. 1-7 
crores was obtained in December, 
1956 for meeting a part of the 
expenditure on the Ambar Charka 
Programme. The total require
ment of khadi including the Ambar 
Charka Programme during the 
current year are of the order ol 
Rs. 11-22 crores.........

Vast sums are being spent on kbadi 
and Ambar Charkha every year. They 
say that the tempo of expenditure is 
on the increase. So this expenditure 
for Khadi and Ambar Charkha will 
be ever on the increase to the extent 
of several crores of rupees. And, what 
is the net result of this Ambar Charkha 
Programme? Have the prices for 
khadi ahd handloom cloth gone down? 
Has it helped tiie cottage industries to
{TOW? iB Ibis Anibar CharlCha a real

success or is it a mere writing on; 
water? Is there anything substanvia) 
as a result of tiiis? Without knowing: 
all these things it is very difficult to 
vote crores of rupees for this Ambax 
vCharkha and khadi. To my know
ledge it is becoming a sort of, if I msy 
use the word,—Î am sure the '
Benches may not like it—**humfi 
It gives nothing in return to the- 
country.

Mr. Deputy-Speaker: It is only
Rs. 11-22 crores of which Rs. 4 -8r 
crores are on account of loans.

Shri Nambiar: Loans for what, to- 
produce Ambar Charkha. And, what 
is this Ambar Charkha producmg? 
Khadi. To what extent does this help- 
the cottage industries? Sir, with all 
humility I submit that this is a fiasco 
and this does not give any substantial 
return. Therefore, let us not indulge 
in extra-ordinary expenditure on 
Ambar Charkha and khadi. To the 
extent that khadi is there I agree, but 
let us not give more money. Let us 
not enter into this sort of wasteful 
expenditure. This is my humble 
submission. It may be a policy of the 
Government because they exist on 
khadi, but my humble submission is 
that crores of rupees are being wasted. 
Therefore, I submit that the Govern
ment may reconsider this and see that 
we do not spend much more money 
on these items.

The Prime Minister and Minister of 
External Affairs and Defence <Shrl 
Jawaharlal Nehru): I think, Sir, the 
hon. Member would not have said what 
he has said if he had had all the facts 
etc. about the Ambar Charkha before 
him. It is not a question of approach
ing this, if I may say so, ideologically, 
for or against, but scientificaUy, in 
finding out what it can give and what 
it can do. The Ambar Charkha, I 
cannot say at the present moment, 
that it is final or a success, but I do- 
say that it is one of the most promising 
things in this particular direction, tiiat 
is to say, a higher technique in hand- 
spinning, a small cottage machiae iojr 
hand*spinning. It is being 
day today. As it is, it  ia:
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a very considerable improvement on 
ttie old method oi hand-spiiming, and 
we believe that it is quite likely that 
it can become a very great improve- 
m oit indeed, so that from every point 
of view, and looking at it purely from 
the scientific point of view, it is desir> 
able to experiment and find out, 
because if this is a success it would 
mean, well, a petty revolution in a 
sense.

But, apart from that, one has to look 
at it also from another point of view; 
that is the social, the employment k‘x. 
point of view. One must remember 
that this has not taken the olace of 
anything. There is no question of our 
thinking in terms of big industry being 
displaced by cottage industry. As 
things are in India, there is enormous 
room for both, and this is one of the 
most promising methods which has 
already yielded fairly good results and 
which is likely to yield, I think, much 
more substantial results. It is ^rom 
that point of view that we are loinR 
i t

Shrl T. T. Krishnamachari: I would 
like to add that so far as the quantity 
of 75,000 Ambar Charkhas is roncem-

the employment that it has pro
vided is somewhere in the region of 
five lakhs.

Mr. Deputy-Speaker: The question
is:

“That the respective supple
mentary sums not exceeding the 
amounts shown in the third column 
of the order paper be granted to 
the President to defray the charges 
which come in course of payment 
during the year ending the 31st 
4ay of March, 1957, in respect of 
the following demands entered in 
the second column thereof.

Demands Nos. 89 and 91.*'

The motion idos adopted.

[The motions for Demands lor Sup* 
Grants which were adopt- 

^  ^  the Lok Sabha are reprodu*:^

Demand No. 89—Otheb OsGANiSAtQONS
UNDER THE MINISTRY OF P^DUaiON.

“That a supplementary sum iioi, 
exceeding Rs. 3,1618,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘other Organisation.s 
under the Ministry of Production’."

D e m a n d  No. 91—M isc el la n eo u s

D e pa r tm en t s  and  E xpendtture  under  
THE M in is t r y  o f  P ro d u ctio n .

“That a supplementary sum lot 
exceeding Rs. 2,56,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘Miscellaneous Depart
ments and Expenditure under the 
Ministry of Production’.”

Mr. Deputy-Speaker: Now we go to
the Demands relating to the Ministry 
of Works, Housing and Supply.

Shrl Kamath: There is Demand No. 
95.

Mr. Deputy-Speaker: That is a
Charged item.

Shri Kamath: I want to ask some
information with regard to this 
Demand No. 95. It relates to the Min
istry of Transport. The foot note tells 
us that a certain firm supplied to a 
Regional Tourist Information Office 
certain articles of furniture of the 
value of Rs. 1,509. The firm presented 
a bill for the amount and in the 
department's cash book it was shown 
as having been paid. Later on the 
firm reminded the department for pay
ment and then it was suspected that 
the Kitries in the cash book were not 
genuine. I am glad that the Gov
ernment took prompt action in this 
matter and the casiiier was placed 
under suspension. 1 only want to know 
some chronological facts about this 
matter. Here it is only said ^ t  the 
cashier was placed under suspension.
The details have not been supplied
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this note as to when the firm suppli^id 
the furniture, when the discovery was 
made that the entry in the cash book 
was not genuine and when the cashier 
was placed under suspension. It is 
also not known when the enquiiy 
was instituted, whether it was Ust 
year or previous to that, and how far 
it has progressed. I want to know the . 
details as to when the furniture was 
supplied, when the discovery of forg
ed accounts in the cash book was 
made, how long the enquiry has 
been in progress and what stage if 
has reached up-to-date.

Mr. Deputy-Speaker: Is that infor
mation available?

Shri T. T. Krishnamachari: As the
Chair rightly pointed out, it is a 
Charged item, but I can let the hon. 
Member have that information. I will 
have it put on the Table of the House.

D e m a n d  No. 104—S t a tio n e r y  and  
P r in t in g

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 21,80,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Stationery and 
Printing’.”

D e m a n d  N o . 145—O t her  C a pita l  
O u t la y  o f  th e  M in is t r y  of

W o r k s , H o u s in g  and  S u p p l y .

Mr. Deputy-Speaker: Motion moved;

“That a supplementary sum not 
exceeding Hs. 21,80,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Other Capital Out
lay of the Blinistry of Works, 
Housing and Supply’.”

The question is:

* Îluit the respective supple
mentary sums not exceeding the 
amounts shown in the third 
eolumn of the order paper be

D e m a n d  No. 135—O th er  C a p it a l  O u t 
lay OF th e  M in is t r y  o f  I r riga tion  

AND P o w e r

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 34,07,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Other Capital Out
lay of the Ministry of Irrigation 
and Power’.”

Shri Kamath: After that I would
like to get some information with 
regard to Demand No. 109.

Shri Ramachandra Reddi: Sir, under 
Demand No. 135 a new corporation 
named the National Projects Construc
tion Corporation has been brought in. 
This is a new item and the details 
given in the foot note are not quite 
adequate to understand the whole 
scheme before the Government. Evi
dently the Government has been feel
ing some difficulty in executing these 
projects in several parts of the coun
try and a necessity has been felt to 
revitalise the entire system of con
struction and execution of these pro
jects. But I do think that the consti
tution of a National Projects Construc
tion Corporation may not be able to 
achieve the objects before the Govern
ment. If more details had been given 
in the note, probably I would not have 
stood up now to speak on the subject.
I would like to elicit this information 
from the Minister, namely, whetlier 
the amount of Rs. 2 crores, nominal, 
capital would be sufficient to execute 
these works which are spread w r  
several parts of India costing 
hundred crores of rupees, and wbe* 
ther recruitmoit to the aervkee kM
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be made \j(y this C<nporatioD itself or 
through the Public Service Cominis- 
ikm and whether those people who 
serve in this Corporation would be 
recruited fwHn all parts of the coun
try, from experiwiced groups of peo
ple, or only from amcmg raw 
graduates from the engineering col
leges. I want also to know whe
ther the Government contemplates 
to have a permanent, huge fund 
to execute these works. In fact, a 
couple of crores of rupees will not be 
sufficient to achieve or secure the 
n\?cessary financial and other assist
ance required for the execution of so 
many projects under icontempIatiGn. 
I want to know when this policy of 
having a National Projects Construc
tion Corporation was finalised by the 
Government, whether every one of 
the Stete Governments has been con
sulted and whether the replies of all 
the State Governments have been 
received in this respect.

One of the most prominent reasons 
given is that the surplus equipment 
available in certain projects is not 
being utilised in other projects and 
as such there is a wastage by way of 
equipment. It is just possible for the 
Government to divert and probably 
impose such useful equipment on the 
other projects as well. I am informed 
that when the Hirakud project was 
completed, there was a lot of surplus 
material available there and that 
when the surplus u.seful material had 
been offered to other projects, it was 
not taken. But it is within the power 
of the Central Government to tell the 
other Sttite Governments to take this 
equipment at a depreciated cost and 
use it to the best advantage and in 
the best possible manner. If, on the 
other hand, the State Governments 
feel that the equipment is not ade
quate for them, it is the engineering 
department which will be able to 
advise them fully on such matters. 
Recently, I was informed that when 
such equipment was available in Hira- 

dam project, it was said that the 
Pradesh Government refused 

take the surplus and {hai 
TOited to book new o r te s  lor new

equipment This is a very peculiar 
attitude for any State Government to  
take. I wish that the Central Govern
ment strongly urges upon the State 
Gk)vemments to utilise the available 
surplus equipment to the best advant
age and minimise the cost of construc
tion.

I would also like to know how this 
Corporation is going to function and 
what the representation of the State 
Governments is in the Corporation,, 
apart from the share capital that thex 
would contribute, and whether the 
State P.W.D. Ministers or the Chief 
Ministers would have a representatioa 
or their representatives will have a 
place in this Corporation. It is a  
matter which requires some elucida
tion.

As we have had some experience' 
about the working of such Corpora 
tions, we feel very much doubtfu 
about the proper working of a Cor 
poration like this. Unfortunately 
whenever a new Corporation is started, 
the House is completely shut out from 
the knowledge of the working of the 
Corporation and opportunities for this 
House are not given to examine them, 
criticise them or to give suggestions; 
for improvement of the administra
tion of the Corporation. If the same 
is the case with this'X^orporation, I am 
afraid the Government will have to 
work it with great caution and with 
greater care.

It is sometimes felt that the Central 
Government is drawing away all the 
available talent from the States by 
giving them better scales of salary. 
When that is so, the State Govern
ments are not able to maintain their 
own works or execute their own 
works with efficient hands, and as 
such it requires a good deal of con
sideration on the part of the Central 
Government as to whether it is not 
possible, even at this stage, to have 
an All-India Engineering Service so 
that such of those engineers as coming 
within the administrative sphere of 
the Central Government might be lent 
to the State Governments when they
take up projects Iw otbw-
wise, the disparity of the scales oT
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salary between the Central Govern
ment and the State Governments very 
much affects the work of the State 
Governments, and as such, a good deal 
of thought on this matter seems to be 
very necessary.

We have seen that when some of 
these projects have been worked with 
great drive and direction by people 
with good talents, some of those 
officers who retire from service had 
to be put in similar projects with a 
view to see that the projects are com
pleted expeditiously and with great 
efficiency. I would like to know 
whether such people with great experi
ence and talent and drive in them 
would have opportunities for working 
in such Corporations like this or 
^whether they would be eschewed 
tinder the ordinary rules of recruit
ment and service, and if so, to what 
extent the Government will be justi
fied in denying to themselves the 
services of such people whose expert 
knowledge is always an asset to the 
nation.

Under these circumstances, I would 
ask the hon. Minister to give greater 
details about this and to convince the 
House as well as the outside public 
that this Corporation would work with 
great expedition and be of greater 
utility. Thus, the justification of such 
A Corporation will have to be estab
lished.

To examine the need and working of 
' the National Projects Construction 

Corporation

I beg to move:

“That the demand for a supple
mentary grant of a sum not 
exceeding Rs. 34,07,000 in respect 
of Other Capital Outlay of the 
Ministry of Irrigation and Power 
be reduced by Rs. 100,”

Mr. Depnty-Speaker: Cut motion 
moved:

“That the demand for a supple
mentary grant of a sum not
exceeding Rsi 31|07|000 in lopw t
«f other Capital Outlay of the

SvppUmeiOary O rm tt, 3 1®- 
105M7

Ministry of Irrigation snd Power 
be reduced by Rs. 100,”

Shri Kamath: I would not take 
more than half a minute. I would 
only ask the Government to explain 
this seeming paradox here. The para
dox, to my mind, is contained at the 
bottom of the foot-note on page 32, 
in the following sentence:

“Although the Corporation 
would endeavour to work at a 
profit, profit-making will not be
its object.”

It is, to my mind, a paradox. I am 
not an adept at explaining paradoxes 
nor, I presume, is the Minister in 
charge. So, I would ask the Finance 
Minister or his supreme colleague, the 
Prime Minister himself, to enlighten 
this paradox, namely:

■‘Although the Corporation 
would endeavour to work at a 
profit, proflt-making will not be 
its object.”

That is my point ^

Shri Nambiar: That means it will 
not run on a loss.

The Deputy Minister of Irrigation 
and Power (Shri Hathi): Mr. Deputy-
Speaker, Sir, the object with which 
this National Projects Construction 
Corporation was incorporated was ex
plained by the Minister of Irrigation 
and Power during the last budget 
session also. Subsequently, many 
interpellations were made and this 
question was discussed at length on 
various occasions. The idea of having 
such a Corporation originated at the 
seminar of Irrigation and Power Engi
neers at Srinagar in 1955. The idea 
behind starting such a Corporation 
was that various States had not sufR- 
cient administrative machinery to 
handle big projects. It so happened 
that temporarily, for two, three or five 
years, they liad to recruit engineer! 
and staff. When the project is com* 
plete, these people become m ^ lu s  
and the State, small as it is, co^A  noft
afford to contiaw tbe irbste M
staff which it had ip aigage isp i
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temporary period during the ronsfaiic- 
tion. The maintenance does not 
require such a huge staflF. So, tiiese 
surjdus staff had to be absorbed some
where else. The difficulty experienced 
by the States was that if they asked 
the other States to absorb them, in 
some cases the scales of pay would 
differ from State to State, in some 
ca»^ the staff themselves would not 
like to be shifted from one State to 
another and so on. Also, all the 
attempts made by the Irrigation and 
Power Minist y to have an All India 
Service of Engineers have not yet 
been realised.

The second administrative difficulty 
experienced by the States in dispos
ing of surplus machinery* by offering 
it to other States was this. The States 
were advised and are being advised 
to purchase the surplus machinery 
'and in a number of cases, it has been 
possible to do so. But, after all, there 
is a tendency of having new machi
nery rather than dealing with the old 
machinery. Although in a number of 
cases, all such surplus machinery has 
been utilised, it has not been to the 
extent which would satisfy us. They 
say, “It is not workable; it needs re
pairs and it would add to the mainten
ance charges” and so on. There are 
numerous excuses put forward some 
may be on valid grounds. Anyway, 
that was another difficulty.

The remedy would be to have a 
central pool of machinery and a 
central pool of surplus staff. There is 
also another point We have not got a 
large number of contractors in this 
country who would be able to handle • 
all the projects. There are only two 
Or three big firms. Therefore, we 
have decided that if some corporation 
like the National Projects Construc
tion Corporation could form a nucleus, 
it could undertake works in States 
'w hm  there is not adequate machinery 
to  handle the projects. It will be 
«pen to the SUtes to haadle the pro- 
jects departmentally also. But the 
flUM^oning of the National Projects 
Conslructioii Coipmticm or some sudi 
iMdy mmM  be in t e

sense that if there are surplus staff 
in a particular State at a particular 
moment, who have gained experience 
for 4 or 5 years, they can be absorbed 
here. New machinery which would 
be purchased would also be utilised 
in one project after another or 
simultaneously in different projects. 
Thus, all the available experienced 
technical personnel and the surplus 
machinery could be utilised. There 
might be surplus machinery and per
sonnel ’n another State and there 
might be shortage of personnel in an- 
otner State. Through this Corpora
tion, tha surplus personnel could be 
absorbed without much difficulty.

The decision to form this Corpora
tion was taken at the Srinagar Semi
na^ in 1955 and subsequently the 
Board of Co-ordination of Ministers 
al30 accepted this principle. Almost 
all the States have agreed in princi
ple to the formation of such a corpo- 
L-ation. But that does not mean that 
all the States have joined this Cor
poration. Seven States have joined as 
iihareholders and for the present each

itc will contribute Rs. 2 lakhs; the 
v^ciitre is going to contribute Rs. 10 
lakhs. As the hon. Member, Mr. 
Reddi, said, Rs. 2 crores will not be 
sufiicient to handle all the projects at 
a time. Such of those States as have 
sufficient personnel to handle their 
own projects, could do so. But the 
smaller States which have not got 
adequate machinery or personnel 
could give contracts to this Corpora
tion. After all, it is going to be run 
in a business-like manner.

Mr. Kamath wanted me to explain 
the statement that although the Cor
poration would endeavour to work at 
a proiit, profit-making will not be its- 
object. That means that over and 
above the actual charges, some over- 
tiead charges also will have to be 
borne; but, it will eliminate the huge* 
• r  reasonable or marginal profits that 
the contractors may earn and thus i t  
^iU be in the inter^te of the nation.

So far as the other point is ccm- 
oemed, n a m ^ , whether the recruit- 
jom i will \m throui^ ^  PuUie
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Service Commission, this' Corporation 
has been formed under the Companies 
Act and naturally the Corporation will 
recruit the engineers. They will take 
care to see that experienced people 
are taken. They will also take care 
t© see that fresh graduates are being 
trained jind that experienced surplus 
personnel are given priority.

So far as the representation of the 
State*? is concerned, all the share- 
holdors-States will be represented on 
this Corporation. At present seven 
States are there and as and when 
mo-’c States come in, they will also 
contribute and will be duly represent
ed.

I think I have explained the points 
raised by Mr. Reddi and Mr. Kamath.

Shri Kamath: You have not resolv
ed the paradox.

Mr. Deputy-Speaker: He has tried 
to resolve it.

Shri Kamath: That is not enough.

Shri Ramachandra Reddi: What will 
be the relationship between the pro
ject control boards and this Corpora
tion? Will this Corporation be a con
trolling authority or contracting 
auinority?

Shri Hathi: The control board will 
be m charge of the project. The Cor
poration will be in the position of a 
coniractor; they will not be the con- 
iroUing authority. The control board 
can give the contract to this Corpora
tion or to any other contractor.

Mr. Deiraty-Speaker: There is one 
cut motion.

Sliri Ramachandra Reddi: I would 
like to withdraw my cut motion.
The cut motion was, by leave, with- 

drawTi.

Mr. Depnty-Spe^er: The question
is:

“That a supplementary sum not 
exceeding Rs. 34,07,000 be granted 
to tlie President to defray the 
chaxgM will come in course

1956-57
of payment during the yeear end
ing the 31st day of March, 1957». 
in respect of ‘̂ n is try  of Irriga
tion and Power’.”

The motion was adopted.

Shri Kamath: On a point of infor
mation, Sir, with regard to Demandl 
No. 109. It is a rather awkward sub
ject, but I would like to make some- 
brief remarks and ask for some fur
ther information about what is given, 
in the footnote there. At times figures, 
are beyond me; they mystify me and 
baffle me. You are aware of the- 
story about Randolph Churchill, who 
referred to the decimals as ‘those- 
damned dots’ and all that.

The salary of the late Speaker has 
been referred to in the footnote. I do- 
not wish to say anything personal in 
this connection, but I would like to 
have some clarification of the last 
portk)n of the footnote, namely, 
“debits in respect of the salary for 
the months of April, May, June and 
August, 1955. . etc.; July is missing.
I also want to know what happened 
up to 1st October, 1955, because the- 
footnote starts by saying,

“Prior to the establishment of 
a separate Pay and Accounts 
Office, Lok Sabha, under the 
scheme of separation of audit 
from accounts from the 1st 
October, 1955. . etc.

That means up to 1st October, the 
old arrangement of the payment o r  
the salary from the Ahmedabad' 
Treasury was being continued. But 
here there is reference to the debits, 
for four months only, namely, April,. 
May, June and August. July is notr 
there and September is not there. I  
do not know what happened to*,
those months, whether he did not 
draw the salary or what else happen-^ 
ed  It is stated here:

‘Turther the salary for the 
month of February, 1956, amount
ing to Rs. 1397 was.........

According to the computetion 
on the earlier part ot the 
note—
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Mr. IX yly  tf ta k tr . Should not Om
lum, M m ber be more cm cm ted with 
what is being drawn rather than w i^  

’What if not drawn’

Shii Ksmsth; 1 am referring to the 
second part Working on the basis of 
the  first part of the foot-note, the com
putation comes to Rs. 2,250 a month.
I think the salary was Rs. 3,000.

Shri T. X. KHahnamachari: No; It
is Rs. 2,250.

Shrl Kamath: What happened to
the debits in respect of salaries for 
Jidy and September? That has got
to be explained. The second part of 
the foct^note is definitely intriguing....

Mr. Deputy-Speaker: There is an
other point that has been brought to 
my notice. The convention is that 

.any information that is sought in res
pect of the Lok Sabha has to be sup
plied b y  the Lok Sabl^ Secretariat 
or the Speaker and not by any Minis
try; not by the executive Government 
but by the Secretariat of the Lok 
Sabha or the Speaker. If the hon. 
Monber wants to have some infor
mation or elucidation of the facts that 
are stated here, certainly, he oan be 
supplied that Information. He may 
have that from the office or from the 
Speaker. That would l>e supplied to 
him.

Skri Kamath: Yes.
Mr. 0epaly-Speaker: So these sums 

^ re  granted.

DOfANDS FOR EXCESS GRANTS*, 
1952-53

Demand No. 39>-MisceLLAKE0U8 
. Ai^STMiorrs utwcsn the Union and 

STATI OOVCItNMCNT9

Mr. Dtpvty-Speftker: Motion mov- 
-ed:

**That a sum of Rs. 70,084. be 
granted to the President to make 
food an access on the grant in 
rcqkect of *Mi»cdlaneous Adjust- 
wmXs between the Union and 
State Goveraoents* f6r tilie year 
«nded the S lit day at MizcIl
m "

ItacA M D  No. 87—C i m

Mr. D^sfty-Speaker: UatUm mov
ed:

*That a sum of Rs. 2,855, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Civil Defence’ for the 
year ended the 31st day of March, 
19^3.”

D e m a n d  No. 75—MuLTi-puRPoa*
R iver  S c h e m e s

Mr. Deputy-Speaker: Motion mov
ed:

“That a sum of Rs. 10,37,177, be
granted to the President to make 
good an excess on the grant in 
respect of ‘Multi-Purpose River 
Schemes’ for the year ended the 
31st day of March, 1953.”

D em a n d  N o . 95—M in ist r y  of W orks, 
P roduction and  S uppl y

Mr. Depnty-Speaker: Motion mov
ed:

“That a sum of Rs. 43,179, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Ministry of Works, 
Production and Supply’ for the 
year ended the 31st day of March, 
1953.”

D e m a n d  No. 99—O t h e r  C iv i l  W o tk s

Mr. Depnty-Speaker: Motion mov
ed:

T h a t a sum of Rs. 2,33,14,376. 
be granted to the President to 
Riake good an excess on the grant 
in respect of ‘Other Civil Works* 
for the year ended the 31st day 
of March, 1953.*’

D e m a n d  No. 101—)yIiscEiJLANioi78
D e pa r t m e n t s  and  E x p e n d f t u k i 

UNDER THE MINISTRY OF WORKS, 
P ro d uction  and  S u p p l y

Mr. D ^ty-S peaker: Motion mov
ed:

**That a sum of Rs. 29,01^ b t 
granted to the P reddoit to vm kt
«oo4 «B fju m  on tbe t m t  to
respect of Hiscellaiieoits DifiBrt-

•hkm i with the reoomaeodatioa of the PntUietA.




